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CENTRAL ADMIT NISTRATIVL.,  TRIBUNAL, ALLAHABAD B: Ntii„ 

ALL14-1ABAD• 

DATE) ALLAHA8A3 THE 11 	JUIL1995. 

• n 

0. A. No. 486 of 1993. 

1. Bal Kishoti Devi wife of late Radha Kishaxli Sharma, 

Ticket No .402J, Calpenter, N. E. Railway orkshop, 
/Va. village Lachhaan Dumari, P. 0. Raghu athpui v  

District Si wan. 

2. Sri Ashok Kumar ;llama, son of Sri Phulen Prasad 

Sharma, Rio. village Lakshman Dunari, P. 

Raghunathpur, District Siwan. 

. appli.cants. 

(By Advocate Shri Anil Kumar) 

Vei-. sus 

1. Union of India through General Manager, N. E. Railway 

Cl)rakhpur. 

2. General tylanager(Personnel 	 N. E. Pay, 
District (lox akhpur 

	 Respondent 

(BY dvo cate Shri i, C. Saxena) 

z (BY HUN' BLE MR. S. DAYAL„..  A.M.) 

1. 	This is an application under Section 19 of 

the Ad. inistaative Tribunals Act, 1985. The 

applic-  tier) seeks relief of quashing of the orders 

dated .4.1991 and 9.5.1992 passed by the r si..)ondent 

S. 
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MY a 

No 	as also a direction to appoint the applicant fic.2 

Shri. Ashok umar Sharma on compassionate groovd. 

2 • 	Grounds for seeking 

denial of appointment to the 

No.1 on compassionate ground 

of the Railway Board's lett 

provides fee appointment of 

omp ease gnat ground, if the 

daughter. Ti second ground 

Railway Board dated 12-2-1990 

ajoe the wetter 	appointment of 

bean reined in e year 1969 mad the 

les with pressen we affect, The third 

t circular dated 2-2-1990 modifies the 

circular dated 	8-491130 because of incrsas 

ion and otherterminal benefits subsequent). • 

relief are that the 

phew of the applicant 

as againzt the provisions 

dated 25-0-1980 which 

ar relatives on 

idol had no son or. 

that Circular of 

as not appilable In 
this cue be 

the nephew 

cirulsr app 

th 

oro•A..3ions 

if family 

The circular Sated 12-2-1990 w 

regard to t1 	persons who h 

1991. raiz.. 	the applicant 

*pp ointment 	c aepassionate 9 

dated 18-5-1991 • 'Les y the 

8.40991 19 stete<1 to by non 

wade effecti►  ~a +ith 

retired or died after 

aims entitlement throAgh 

nd based on pclEcy daciaion 

er of rejection dated 

eking. 

The i geed girders at 	anire+A-1 and Annexure-A-2 
era lajiter to plicant Na' •1 to the effect that case of 

appointment in Class IV was not .14hder consideration and another 

letter to the applicant to the effect that it was not pose ib 
to Consider the case of ocepeasionat4 appointment of applicant 

No.lts nephew under the exiating fluaas of the tiallu Overl• 



3. 

3 -* 

4. 	It appears from Annexre-A-3 that the applicant 

No.1 was este d to report for med,laal examination as also 

furnish the copy V the sail° tificete vide letter of Mahe 

Prabandhak (K rmik), Gorskipe dated 25.9.1980. Applicant 

No•  vide her litter dated 10 .1981 requested the respondents 

to offer rim Site apppointme to her nephew Sri Ashok Klmor 

Shorro because she toad not ail of offer nips to her physical 

applicants olai 

'rad letter dated 

ailment, The 

astessal mgt.* 

The &mere/ Secretarl,  of Nort 

that several reminders of telr 

10,1.1 991 have been 3 eht• 

rn Railway Mazdoor union also 

AN, 

invited attention of the auth rities on 20.9.1988 regarding 

compnesionat appointment of spclicant 	noionok4 Sri Aihck 

Kumar Shari* It appears from Anne)ore-A-7 that WIZ eppoinik 

of near rail Ives en compassionate gruund was severely 

restricted by orders ,dated 12, 

16.5.1991 • The of fica of Maki  

.1990 emri was liberalised on 

Pratilandhak (Kernik) Gorakhpur 

asked for details of dependent* 	applicant No.1  vide their 

II letter dated 31•3•1992. Anne rs-$0.1 	w 2 shows that there is no sun 

er daughter f applicant No.1 end the only support 1,,-. Iephou Sri 

Ashok Kumar arma• 

5. 	The respondents have 1 tad in the written statement 

the: the h.isband of the applit t NO ,1  ties a Carpenter in the 

They have also 	ad that t lipieMtk reeueet of the 

workshop in Oorekhpur and died in harness on 12.461978•  The 

accept and requested that the appal:ant 	at 4y be eppsinted• 

applicant Real called for appointment as Class IV which she did not 



4 

4 

a ppli c 
iP 

laid d 

whi oh 

Was no 

son or 

the co 

stated 

hailwa 

ro 
4— 

nt wa s no t Co r si der ed in vi ew of the 

wn by Railway Board's letter dated I 

tipulated that appointment of near r 

permissible Abele the widow had no 

daughterA supported by her. Nith reg 

itention of the applicants, the respo 

that le.e.r case could not be covered u 

hoax d policy by letter dated 1e).5.1 

respondents have stated that the hallway Bo 

anoth 

case 0 

relati 

of th 

letter dated 7.8.1991 has decided t 

appointment on compassionate ground 

e could be considered only within fi 

death of the deceased employee. 

    

    

policy 

• 2.90, 

lative 

ependent 

rd to 

dents 

der 

'>I. The 

- d by 

at the 

of near 

e years 

6. 	It is clear from the pleadings the the 

respo dents had found the applicant eligib e to be 

appoi ted as Glass—IV employee vide their 1 :tter 

dated 25.9.1980. The respondents have achit ed in " 

papa 6 of the written statement that the ap•lication 

of ap: leant No. I for appointnent of her n phew who 

is apr- i cant No.2 was received by the respo dents. 

The a pli cant s' claim 	ktkatt for appointm ent of near 

relative was permitted before the instructi•ns of 

the Railway BDard da -;ed 12.2.19% were issued, 

has n•tA  contradicted by the respondents. Th' s is 

confir ed by opening paragraph of Annexure- 

which entions that appointment on compassi nate 

groun of near relate' ves of a Railway employee, 

dying in harness couLd be considered, subject to 

condi ons stipulated therein. The responde is should 

have •onsidered the appointnent of applicant No.2 in 

accor ance with the instructions of Ministr of 



litt -T. 	dot4d 25,13•19130• Rauwaye la tat No. 

This was na dale, 

7, 	Linder the circusaste as, a disec r is isztued to 

the respondents to reconsider the case fee appointment on 

cont3assionat4 grmind or appj.io ant 	 .1:;;ordahon with this 

instractio ►s of the Ministry of 	tter dated 25.s.1960. 

This should be done within a period *# months of tho 

intimation of thia order by the applicants to the respond 3t

alongwith a fresh applicati roz torpasaionate ap poin t0Prvt • 

There shall be no order as to costa, 

1. 

• 


